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2.01 PM

225 PM

2.36 PM

DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART -1
(brief record of proceedings)

Monday, 15" July, 2002/Ashada 25, 1924 (Saka)
NATIONAL SONG (VANDE MATARAM)

Adjournment of the House

As the House assembled, several members of the ruling Party
stood up expressing concern at the massacre of innocent people by the

terrorists in the Kasim Nagar area of Jammu and demanding the

resignation’of Union Home Minister. Since pandemonium continued in
the House despite appeals, the Chair adjourned the House for ten minutes.

When the House reassu mbled, the ruling party members again

started slogan-shouting. Due to cu ~tinuing disorder, the Chair again
adjourned the House for five minutes.

OBITUARY REFERENCES

The House condoled the death of innocent people killed in the
terrorist attack in Kasim Nagar area of Jammu.

The Mcmbei's also observed two minutes silence.

QUESTION HOUR
Starred Questions 1, 2, and 4 were asked and replied. Replies to

Starred Questions 3 and 5 to 20 and Unstarred Questions 1 to 23 were laid
on the Table of the House. ;

1LY
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3.00 PM

4. SPECIAL MENTIONS ( RULE 287 ):

The following Members made Special Mentions :
Shri Roop Chand.
(Minister of Dev. and Chief Minister intervened)
Shri Mala Ram Gangwal
Shri Jai Bhagwan Aggarwal
Shri Nand Kishore Garg
Shri Veer Singh
(Minister of Transport intervened)
Shri Sushil Ghaudhry
(Chief Minister intervened)
(Sh.Sushil Chaudhary Walked Out in protest)
Shri Mohan Singh Bisht
Shri Amrish Gautam
Smt. Anjali Rai

3.29PM

5, PRESENTATION OF REPORT OF BUSINESS ADVISORY
COMMITTEE: , . .

Shri Mangat Ram Singhal presented the { enth Report of the
Business Advisory Committee.

3.30 PM
6. PRESENTATION OF REPORT OF THE COMMITTEE ON
PRIVATE MEMBERS BILLS AND RESOLUTIONS:
Shri Mangat Ram Singhal presented the Twelfth Report of the
Committee on Private Members Bills and Resolutions. ?
3.30 PM »

. ADJOURNMENT MOTION

The Chair informed the House about the receipt of an adjournment
motion from Leader of the Opposition, Dr.Jagdish Mukhi'to discuss the !
situation arising out of acute scarcity of electricity in the Capital | ¢
Dr.Mukhi initiated discussion after leave of the House was granted.

-

s



6.59 PM

s

7.00 PM

The following members took part in the debate:

Dr.Narendra Nath

Shri Arvinder Singh Lovely
Shri Nand Kishore Garg
Shri Shoaib Igbal

Shri Tarvinder Singh Marwah
Shri Ram Bhaj

Smt.Kiran Walia

Shri Ram Singh ‘Netaji’

. Shri M=teen Ahmad

0.  Shri Mohan Singh Bisht

1. Shri Sahab Singh Chauhan

— Do N O YR W N

Power Minister Shri Ajay Maken replied to the debate.

Motion of Dr.Jagdish Mukhi that “the House do now adjourn” was put to
vote and was defeated by voice vote.

Ruling of the Speaker regarding laying of the papers on Table of the
House:

Apart from sending 70 copies of Notifications or Orders to the Secretary,
Delhi Legislative Assembly for laying on the Table of the House, the
Departments should give advance notice of the same. The Secretary will
enlist the same in the Agenda. On the fixed date the concerned Minister
will be asked to lay the copies of Notifications and Orders on the Table
of the House in accordance with the right procedure.

The House adjourned till 2.00 P.M. on Tuesday the 16™ July, 2002.

S.K.SHARMA
SECRETARY

126



